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Item No.1                              (Pune Bench) 

 

BEFORE THE NATIONAL GREEN TRIBUNAL 
WESTERN ZONE BENCH, PUNE 

 

 

[THROUGH PHYSICAL HEARING (WITH HYBRID OPTION)] 
 

 

ORIGINAL APPLICATION NO.36 OF 2025 (WZ)  
 
 

Samita Rajendra Patil 
 …..Applicant 

 
Versus 

 
 

Jindal Steel Works Ltd. & Ors.  

….Respondents 
 

 
 

Date of hearing: 18.02.2026 

 
 

 

CORAM: HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER  

HON’BLE DR. SUJIT KUMAR BAJPAYEE, EXPERT MEMBER  
 

Applicant  : Mr. Shriram S. Kulkarni, Advocate along-with 

    Mr. Sujay S. Palshikar, Advocate 

Respondents  :  Ms. Manasi Joshi, Advocate along-with 

Ms. Pooja Natu, Advocate for R-12/MCZMA 

           

 

ORDER 

1. In compliance with our previous order dated 04.12.2025, learned 

counsel for the applicant has filed objection dated 16.02.2026 against the 

Joint Committee Report, wherein our attention is drawn to para no.(g), 

which contains that the Committee has found in para 6 (xv) onwards that 

Respondent No.3- H & R Johnson Plant is permitted to cut mangroves in 5 

Hectares from 13 survey numbers. But it has not been mentioned by the 

Joint Committee in its report as to whether the corrective measures of 

rejuvenation of mangroves have taken place or not. The Committee has 

also found destruction of the mangroves beyond 5 hectares, but details 

and particulars of the same are not given nor has it been clarified as to 

how much mangroves are required to be rejuvenated at the site in 

question and whether it is feasible or not.  
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2. Learned counsel for the applicant has also read out contents of para 

no.(h) of the above affidavit, which contains nothing but the CPCB 

guidelines, in accordance with which the disposal of slag is to be done. 

3. Learned counsel for the applicant wants that the Joint Committee 

may be directed to remove the deficiency in the report, which he has 

pointed out above. But, at this stage, we deem it appropriate to admit this 

application, in view of the Joint Committee Report having found around 

10,500 metric tonnes of non-hazardous industrial pyro-metallurgical slag, 

having been purchased by Respondent No.3 from Respondent Nos.1 & 2 

during the period of April- May 2023 for road accessibility, and also 

having observed that steel slag and murum were illegally dumped within 

the protected CRZ area. 

4. Learned counsel for the applicant has raised two issues to be taken 

care of through the present Original Application, i.e. rejuvenation of the 

mangroves and removal of the slag which is found at the site in question. 

5. We admit this application.  

6. Registry is directed to issue Notice to the Respondents, returnable 

within 04(four) weeks. 

7. Since learned counsel Ms. Manasi Joshi accepts notice on behalf of 

Respondent No.12- MCZMA, notice is waived against Respondent No.12. 

She has submitted that there is no requirement to file reply affidavit from 

their side in the case in hand. 

8. Applicant is directed to take necessary steps for service to the 

Respondents by both ways (Dasti as well as by Registered Post) and also 

on available e-mail/WhatsApp., and submit service affidavit within one 

week. 
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9. Applicant is also directed to supply copy of the application and 

relevant documents to the Respondents within a week. 

10. Respondents are directed to submit their reply affidavits within 

four weeks through e-filing and also circulate the same to the applicant 

and also the other Respondents by available e-mail.  

11. Rejoinder, if any, is directed to be submitted within one week 

thereafter. 

12. Put up this matter for further consideration on 20.03.2026. 

 

Dinesh Kumar Singh, JM  

 

 
 

 

Dr. Sujit Kumar Bajpayee, EM 
 
 

February 18, 2026           

ORIGINAL APPLICATION NO.36 OF 2025 (WZ)  
P.Kr. 
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Outlook

Reply Letter against Direction issued to JSW

From Anand Kumar Rai <anand.rai@jsw.in>
Date Wed 2026-03-18 11:43 AM
To JD Water Division <jdwaterdivision@mpcb.gov.in>
Cc SRO Raigad 2 <sroraigad2@mpcb.gov.in>; RO Raigad <roraigad@mpcb.gov.in>; Member Secretary MPCB

Mumbai <ms@mpcb.gov.in>

1 attachment (168 KB)
Letter to MPCB againast direction.pdf;

R/Sir
This is in reference to the Direction issued to JSW regarding NGT case , we are hereby
submitting the reply against the Direction issued by your good office for kind consideration.

Thanks & Regards,

Dr. Anand Rai
Vice President & Head Environment (Steel & coated)
JSW Steel Limited, Bandra Kurla Complex, Bandra (East), Mumbai - 400051
Mobile No: +91 9607971413 | Ext: *18-5038
Mail to: anand.rai@jsw.in
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`' Jgh 2G03\*rfe,coqD
jgh Steel Limited
Dolvl Works:
Geetapuram,
DOM, Taluka - Pen,
Dist. Raigad -402107. Maharashtra, India.
CIN           : L27102MH1994PLC152925
Phone     : +912143 663000/3100/3200
Fen          : +912143 277533/42
Websjte : www.jsw.in

Date:  17th March 2026
TO,

Sanjay R. Bhosale,
Regional Officer, Raigad,
Maharashtra Pollution Control Board,
Raigad Bhavan, 6th Floor,
See-I I, C.B.D. Belapur,
Navi Mumbai 400 614.

Sub.:    Response to letter dated 13.03.2026 bearing reference no. MPCBAIOR/rB/
2026/260312-FTS-0134

Ref.:     Order dated I 8.02.2026 passed by the National Green Tribunal quGT), Western
Zone Bench, Pune in OA No. 36/2025.

Sir'
1.       We     are     in     receipt     of    your     letter     dated     13.03.2026     bearing     reference     no.

MPCMroR/I`B/2026/260312-ITS-0134, wherein you have directed us to:
a.   Remove the pyro-metallurrical slag allegedly dumped in CRZ areas;
b.   Submit a time-bound action plan; and
c.    Support the Mangrove Cell for restoration after the removal of the slag.

In the said letter, you have stated that the said letter has been issued since the Ld. NGT, by its
order dated 18.02.2026 passed in OA No. 36 of 2025, has specifically "di.recfed ffearf/a//ow;.#g
two issues be urgently acted upon on or before 20.03 .2026 ..." .

3.       At the outset, entire proceedings before NGT including these orders of the NGT are without
notice to us and without affording us an opportunity of hearing. Furthermore, we have yet not
been served with the papers and proceedings in OA No. 36 of 2025 pending before the Ld. NGT
ortheJointCommitteereportrefenedtotherein.Wearerespondingtothecaptionedletterdated
13.03.2026 based on publicly available orders in the said proceedings and reserve our right to
file a further response to the said letter, as well as, without prejudice to our right to contest the

pending proceedings before the NGT in respect of OA No. 36 of 2025 until final adjudication.

Regrettably, it appears that the said letter dated 13.03.2026 is clearly an attempt to supplant the
directions issued by the Ld. NGT because while your letter states that the Ld. NGT has directed

your office to act, no such direction is discemable from the said order dated 18.02.2026.
5.

6.       Aplain reading of the orderdated 1 8.02.2026 would show that the Ld. NGThas merely recorded
the submissious of the Applicant on a report filed by the Joint Committee. In fact, a reading of

paragraphs 3 and 4 of the said order demonstrates that while the Applicant therein had sought
©

d'
lini}dL   part of 0. a Jjndal Group

Regd. Office: JSW Centre,
Bandra Kurla Complex,
Bandra (East), Mumbai - 400 051.
Phone     :+912242861000
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Jriifeofdirectionstothe]ointco-itteeoncertainissues,LdNGTrefrainedfromdomg
so, and has merely admitted the application.

7.       The Ld. NGT, after taking into consideration the findings of the rapor[ of the Joint committee,
has deemed it fit to admit OA No. 36 of 2025, issued notice to all the Respondents and directed
the Respondents to file their replies within four (4) weeks. The matter has been put for further
consideration on 20.03.2026. This approach is in consonance with the judgment of the Supreme
Cout .rn Slngrauli Su|)er Thermal Power Station v. Ashwani Kumar Dubey, (2023) 8 SCC 35

(para 23).
8.        It is also evident from the above that the issue is pending for reply of the Respondents including

Respondent Nos.  1  and 2 and for consideration / adjudication before the NGT in OA No. 36 of
2025, and consequently, there is no basis for initiation of any action against us at this time.

9.       Furthermore, since the matter is still pending before the Ld. NGT, which your office is well
aware of, the initiation of these parallel proceedings is a clear attempt to pre-judge the issue and
amounts to an oveneach of the order dated 18.02.2026 passed by the Ld. NGT.

10.     It also appears from the letterdated l3.03.2026 that the decision to issue the same was taken in
a meeting dated  02.03.2026  by the Joint  Coinmittee constituted  by the  Ld.  NGT.  From the

perusal of orders of Ld. NGT, it appears that the said Joint Committee was constituted to conduct
an inspection into specific queries as per Ld. NGT's order dated 20.06.2025. Pursuant to which
the Joint Committee appears to have submitted a fact-finding report on 04.12.2025. The said
Joint Committee, having already filed its report, was therefore in no marmer empowered to take
decision to issue the captioned letter dated  13.03.2026 as it would amount to outsourcing of
adjudicatoryfunctiontothejointcommitteewhichisintheteethofthejndgmentoftheHon'ble
Supremie Cowl in Kantha Vibhag Yuva Koli Samof Parivartan Trust and Others v. State Of
Gujarat and Ors., (2023) 13 SCC S25 ®ara 16-22).

11.     Consequently, these parallel proceedings, are withoutjurisdiction, and we request you to kindly
withdraw the same, and await the decision of the Ld. NGT. Kindly take note that in case of
failure to do so, we will be constrained to initiate appropriate proceedings with respect to the
Same.

12.     In light of the above, it is reiterated that the initiation of action against us by your office in the
captioned  letter  dated  13.03.2026  at  the  instance  of decision  of the joint  comndttee  dated
02.03.2026 may kindly be withdrawn and in any event be made subject to the outcome of the
OA No. 36 of 2025 pending before the Ld. NGT.

13.     This reply is without prejudice to our rights and contentions on the merits of the matter that we
are entitled to raise before the Ld. NGT and will so raise.

Yours sincerely,

•r_+::i

Dr .Anand Rai
Vice President - Environment, Health & Safety

©
Tt,
JinDAL   Part of 0.  P. Jindal Group
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Photographs of JSW Steel Ltd., dtd. 18.03.2026 
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